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FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE Armmqn OF THE CREDITORS OF JEWEL GARMENTS PRIVATE LIMITED

~[Name of corporate debtor Jewel Garments Private leltsd

.-} Date of incorporation of corporate debter | 02-11-2007

debtor is incorporated / registered Registrar of Companies-Delh

1
2
3. JAuthority under which corporate
4

. {Corporate Identity No. / Limited Liability
Idonteation No. of sorporats debaey | U17201HR2007PTC037361

5, | Address of the registered office and Plot No. 29 DLF Industrial Area,
principal office (if any) of comorate debtor | Phase-1i, Faridabad, Haryana - 121003

. | Insolvency commencement date in
3 respect gfy corporate deblor 15-00-2022
7. | Estimated date of closure of insolvency 14-03-2023
resolution process
8. tName and registration number of the Jaramu Ram Thakur
finsolvency professional acting as interim Reg. No.
resolution professional IBBUIPA-001/1P-P01869/2019-2020/12933

9, {Address and e-mail of the interim resolution | Mannat 2037, Near AjtKaram Singh
{professional, as registered with the Board | international Public Smart School
{AKSIPSS), Sector 123, New Sunny
Enclave, Greater Mohali, Punjab 140301.
Email: jthakurvms@gmail.com

10, Address and e-mail 1o be used for 3rd Floor, Plot No. D-190, Industrial Area,
sorrespondence with the interim Phase 8 B, Sector 74, SAS Nagar
resolution professional Mohali 160071, Punjab

; Email: irpjewelgarments@gmail.com

-

11.] Last date for submission of claims 29-09-2022

12.] Classes of creditors, if any, under clause (5) | NIL
of sub-section {6A) of section 21, ascertained
the interim resoluti fessional

13, | Names of Insolvency Professionals ideniied 1o] NA
act as Authorised Representative of creditors

in a class {Three names for each class)

14 }{a) Relevant Forms and hitp://ibbi.gov.in/downloadform.himi
(b} Datails of authorized representatives
are available at: NA

+ Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench has
ordered the commencement of a Corporate Insolvency Resolution Process of the Jewel
Garments Private Limited on 15-09-2022.

* The creditors of Jewel Garments Private Limited are hereby calied upon to submit their
claims on or before 28-08-2022 to the inferim Resolution Professional at the address
mentioned againstentry No, 10.

* The Financial Creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proofin person, by post or by electronic means.
+AFinancial Creditor belonging to a class, as listed against the entry No. 12, shall indicate
its choice of Authorized Representative from among the three Insolvency Professionals.
listed againstentry No. 13 to actas Authorized Representative ofthe class (NA) in Form CA.
* Submission of false or misleading proofs of claim shall attract penalties. it

Jaramu Ram Thakur

Interim Resolution Professional

Reg. No.-IBBI/IPA-001/1P-P01869/2019-2020/12933
Email - impjewelgarments@gmail.com

Address- 3rd Floor, Plot No. D190, Industrial

Date: 16.09.2022  Area, Phase 8 B, Sector 74, SAS Nagar, Mohali 160071, Punjab
Place: Mohali i Mobile: +018888344644




